IXXVI of
881,
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ACT No. V oF 1914

Passep BY THE GoverNor GENERAL OF INpia 1v CoUNOIL.

{Becesved the asséﬁt :of ‘the Governor General ohjlze 24k
February, 1914.)

An Act further to amend the Negotlable In-
struments Act, 1881,

WHEREAS it is expedient further to amend the

Negotiable Instruments Act, 1881, soasto remove
doubts as to the validity of the makmg and endorsing
of negotiable instruments in certain forms; It is
herebv enacted as follows :-—

1. This Act may be called the Negotiable In- Short, titl.
struméents (Amendment) Aect, 1914.

9. In section 13 of the Negotiablé Instruments Amendment

‘Act,. 1881 ¢herelnafter called the said Act), after the act xxv1

figures “ 18 *’ insert the figure and signs “ (1) ”’, and °f1881-
to the same section add the followmg sub-section,
namely :(— :

“(2) A negotlable instrument may -be made
payable to two or more payees jointly, or it may be
made payable in the alternatlve to one of two, or one

.or some of several payees.”

3. In section 16 of the said Act, after the figures Amendment
“16” insert the figure and signs « () ** and to the G mwvi
same section add the following sub-section, namely :— of 1881.

“ (2) The provisions of this Act relating to a payee

shall apply with the necessary modifications o an
indorsee.”



